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DETAILED PUBLIC STATEMENT IN TERMS OF REGULATIONS 13 (4), 14 (3), AND 15 (2) OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (SUBSTANTIAL
ACQUISITION OF SHARES AND TAKEOVER) REGULATIONS, 2011, AS AMENDED, TO THE PUBLIC SHAREHOLDERS OF
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INDERGIRI FINANCE LIMITED

Corporate Identification Number: L65923MH1995PLC161968
Registered Office: Office No 327, 3™ Floor, Goyal Trade Centre, Near Sona Talkies, Shantivan, Borivali (East), Mumbai- 400066, Maharashtra, India

Contact Number: 022-22016956; Fax Number: 022-22016956; Website: www.indergiri.com; Email Address: info@

Far the puipasas of lhis Detaded Pubbc Stabamenl, the faliowing termes shall have the maaning assignad % them below:

‘Board of Directors' means the board of directors of the Tanget Compary,

‘Equity Shares” means fuly pald-up eouty shars ol (oo value of T1000- (Rupess Ter Onlyl each

'Identified Dale’ means tha dale faling on the 10 (Tanth) Working Day prior o the commencament of the Tandaning Pesiod for tha
OHfer, for the purpose of detesmining the Public Sharehalders 1o whom the Lettar of Offer shell be senl. [t is clarified $hat 24 the Pubic
Sharehelders (registered ar unregisierad) wha own Equity Shares are afigble to participate in this Offer at ary ime befare explry of the
Terdedng Pemod

'Offer Documends’ shall maan the documeanls namaly being, Public Announcemant, Dalailed Public Siatement, Dralt Lattar of Célar,
Letter of Offar, Recommendaticn of the Commitiae of the Indapanderd Diractors of tha Company, Pre-Cffer Cum Comigandum ta
Ceatgiled Public Satement, and Post Offer Public. Arnouncament, erd ary other nofices, adverisaments, and carigendum ssued by o
on behall of the Managar,

'Difer Shares' means 1315860 (Theteen Lakhs Flean Thousand Eighl Hundred and Sisly) Equity Shares representing 26.00%
[ Twanby-Six Parcenl) of Iha Volng Share Capilal of the Tameal Company.

‘Voting Share Capiial’ shal magn the fotal woing Equity Share capilel of the Target Company an & fully diwed basis expected a5 of
the 101h (Terih) Working Day from the closure of the Tenderng Period for the Offer,

'‘Promoter Sellars’ shafl maan. $e promobars and mambars ol the prametar and prometar goup of the Targed Company namaly, Bani
Prasad Rauka, Kishan Radheshyam Sharma, Sudha Kehan Sharma, Meka K Sharma, L N Shama, Umia Rauka, Vishnu Rauks,
Indergin Sacunties Privata Limebad, Indergri Share and Stockbrokars Privesa Limiad. Manco Finance and Imvesiment Private Limiled,
Bagra Finencia! Servicas Private Limited, Kaizan Finance Private Limited, and Pranae Financial Senices Prvasa Limiled, with wham tha
Acoplirers have enterad indo @ Share Purchase Agraement,

'‘Promaters’ shall mean, the exisfing promobars and mambars of the promaler and promoter grolp al e Tamgst Comgany, in accondanca
with thea pravigions of Regulations 2 {1) (), and 2 (1) 1) of the SEBI {SAST) Requlations, read with Ragulations 2 (1) (ao) and 2 (1) (pp)
of tha Secwrilias and Exchangs Board of bndia (lssue of Capited and Disclasura Regquiraments) Regulations, 2018, including subsequert
gmendments theneo,

‘Public Shareholders' means all B equily shanhalders of Se Targel Compsany who ane algbe io lender fheir Equily Shanes @ (his
Dt emchuding Ja) e equily sharehaiders Torming a pard of he promober and promales group ol e Tangel Compary, (0) paries o
tha Shae Purchase Agreamant and (¢ any panions deamed 16 ba acting n concerd with the persors 281 au in () and (), pursuanl
to &nd in compliance with SEBI (SAST) Regulatione.

‘Share Purchase Agreement’ or “SPA’ means the share purchase agreement dated Wednesday, March 9, 2022, executed between
Ih Acouirers and Ihe Promaler Sellers, 1o acquire 20,62,620 (Twendy Lakhs Stby-Mine Thousand Six Hundred and Twenly) Equity Shares
reprisenling 40855 of the Voling Share Capdal of e Targel Compary rom the Promober Selirs al a negotiated pnce of T9.50- (Rupois
Mina and Fifty Paisa Oniy) par Bale Share, apgregaling to 4 talal considaration of 11,9661, 32000 (Aupses One Crora Minety-Six Lakhs
Sixty-0One Thousand Theee Hurdrad and Minsty Onlyj.

Tendering Perlod’ has the meaning ascrbed o i wider the SEBI (SAST) Requlations

‘Viding Share Capital' means the fully dluled Equity Share capilal and voling shane caplal of tha Target Compary as al the 107 [Tenth)
Wioeking Diay from the closure of the tendanng pericd of this Oiffier,

"Warking Day™ has tha sama maaning a5 ascribad b it i tha SEBI (SA5T) Raguiations.

DETAILS OF THE ACQUIRERS, PROMOTER SELLERS, TARGET COMPANY, AND OFFER

INFORMATION ABOUT THE ACQUIRERS

Rashan Shah (Acquirer 1)

Restian Shah, son of Jagdish Shab, aged 37 years, boanng Permanent Accounl Mumber ‘BUNPEMZAT undar Be oamd Tax
Act, 1961, with permanent address located at 1920368 E-3. Swaroop Magar, near Upper Crusi bakery, Kanpur, Kenpur Magar
- PA002, Utkdr Pradesh, India, and currenlly nesadant al 62 Bavshore Park, #1302, Singapors - 453533, with conlact number
being ‘+55-98614315", ard E-mail Address being ‘roshanshahinboe@yahoo.com'.

Apquirar 1 has complaled his Bachefor af Commance from Symbiosis Callege of Aris & Commerca, Pune in the year 2006 and his
degres of Master's in Businass Adminisiraton (MEBA Finance & MarkeSng) in year 2008, Acqudrer 1 15 a protessional with a decads
axperiance in lrade fingnce, cradil, and poltical risk insuranca, Acquirar 1 has graal knowladge of nsurance backed trade linanca
programes, suppliers’ cred, buyars' cradil, pre-expant advance, subsidiary financing, securifization, LG laciities, frsighl financing &lc.
Apquirer 1 s the Co-lounder & Managng Directar af VakaFin, Singapore

Apquirar 1 holds direcior iderdfication numbsar THS02 1593 in India, end is acting in the capacity of a direcior ak

&r. No. Name of the Company GCoundry in which Designation
the said company
i% registered
a| Vido Fin Capital India Private Limied
{The said company s wnder the pracess of Shiking O] India Diractor
b Wil Firy Services Privabe Liribed India Chraclaf
£l Yiolo Fin Pie Limited Simgapora Co-fpunder and
Managing Dirachar
di | Voo Investmend Holdings Ple Limsted Singapone Director
T L T _Singapore Dirgitr

The nat woeth of Acquirar 1 a5 on Wednasday, Masch 05, 2022, 5 T34543,000.00 (Aupess Thrae Croras Forly-Nine Lakhs
Fory-Thres Thousand Only) and the same is cedified vide unigue document identification number 22160452AEPOTCE 74’ dated
Wednesday, March 08, 2022, issued by Manik Shah, Pariner of Bohara Shah & Go., Charlered fccountEnls bedring Mambarship
Mumbser ‘160452, and Firm Regstration Mumbar “143365W, having i3 head office lcated 21 17, Building Kumbsr A-1, Oshwal
Oimale, Jasal Park, Bhayandes East, Thana = 207105, Mahanashina, bhdia, ard branch oifice locabed al 217298, 1% Faoor, Arihan
Market, Cstwal Empire, Boizar {Wast). Palghar — 410510, Maharasiira, India, with Emall Address ‘boharashan @ gmailcom', ard
corlacd pumbar '+91-7045-505-00T
Anand Devendra Tiwarl (Boguirer 2)
Anand Deverdra Towari, son of Dewvendra Tiwan, aged 3% years, beanng Permenant Accound Mumber 'AEFPTEFZTG under tha
Income Tae Acl, 1981, permanend address localed al A-17303 Hamory Aesidency, Copesile Slabe Bark of India, Baisar, Thane
— 401501, Maharashtra, India. ard cumendly rasident i 62 Bayshore Foad, #09-08 Bayshora Par Singapors - 460983 with
conkact delails berg +85-08103557 . and Emall Acdress anand nmims & gmal, com'’,
Apquirer 2 has complsted his engineaning from Sl Indira Gandhi Caoliege of Enginsenng and & a past-graduate in Business
Managamenl fom Marses Manjes Inshlute of Marsgement Shudies, in ke year 2008, Soquner 2 & a pratessionat wilh 15 (Filbean)
years of expanenca in Intematioral Trade, Risk Managemend, Cradit lnsurance and Financa. He has warteed with Messh and ICICI
Lormbserd for cwdr 10 wears. In his previcus assigniment wilth Marsh, Be was respansiohe for Credd Insumanse and Poliical Risk
buesinass for Marsh in Singapore end Indz. He has bean instrumantal in sating wo and managing various nsurance backed
tactanry and supoly chain programs for mallingdional banks and lindncial insdfulicns, He carmes in-oeath ungerstanding and
smowiadps of trade finance, supply chain finance, sacurtizetion, factanng, eic. Bacendly, Acquiner 2 along with Ex-Marsh colieaguas
nave Co-tunted Vale Group with mlerests i Fintech, Tracketech & Insuech
Acquirer & holds director identification number ‘03057 1T and s acting in the capacity of & dirscior at Inda Choygen Private Limited,
India, I Infemadional Ple Limilsd, Shgapons, Amo Trade Ple Limdad, Singapoes, Argo Trade Umged, UK, fago Trada INC B,
Matherands.
Tha ned woeth of Acquirar 2 as on Wednasday, Manch OF, 2022 is 74,0551 00000+ {Rupses Faur Crores Five Lakhs and Fifty-
One Thowsand Only) and the same |5 cetilled vide unique document ientification number ‘22160452 AEPLLKIZE dafed
Wednesday, March 08 2022, issued by Monik Shah, Partner of Bohara Shah & Co., Chartered Accountants bearing Mambership
Mumber 160452, and Firm Regigtration kumber 1438650, having s head offica located &1 17, Bulging Rumbar A-1, Ostwal
Omaba, Jasal Park, Bhayander East, Thama - 401105, Maharashira, India, ard branch office locatad at 2171218, 151 Flear,
Anbant Marsed, Cabwal Empire, Bolsar (Weat), Palghar — 410510, Maharashira, india, with Email Address ‘toharashan @ gmaicom’,
and conact number +81-7045-508-007
Wunnayva V Shanker (Acguirer 3)
‘Wuninava W Shanker, son of Marasimha Ao Venkata Lakshmi Wunnava, aged 53 years, Indian resident bearng Permanend
Accourd Numbiar ‘AADPWEA53D" under he Ircame Tax Act. 1951, resident al House Mo, 66, NGC Urban Green Province Sansagur
Aoad, Bengaiun - 562125, Kamateks, India with contact numier “+41-9742544850 and Emeil address “swshankerd gmailcom'.
Apquirar 3 has completad PGOBEM in Finance and Markaling in $ie year 19588 and completad his BE Mechanical from Veer Swendra
Lal University of Technelngy, Sambalpur in tha year 1952 Acquirer 3 & an experanced sanior lvel execitiee with history of warking
in the firancial sardces indusiny, and possassas knowladgs of structuered debd, MEA fnandng, mezzning fundng, restnaciuning,
winking capital, elc, acrass indusines in midHarge coporates. Acouirer 3 is skiled In banking, credtt analysis, commendal barking,
capilal markels and cradl sk, Since May 2075 o SeplemBer 2015, he worked az Managing Diraclor (Struclueed Finance] in Spark
Capital Adwsors Private Limted.
Acquirar 3 hotds drechor idenlificafion numbar TASE1822 and is acting in the capacity of a designaled pariner SFCAP Advisors
LLF.
The net worth of Acquirer 3 a3 on Wednasdey, March 09, 2082 is 1,88 33,000.00" [Auwpees Ona Crora Eighty-Eight Lekhs
Minety-Three Thousand Oalyl ard the same |5 cefdied wde unlgue document kentilicaion number ‘2223021BAEVEBZI4TT
dated Wadnasday, March 09, 2022, issued by Sanketh 5 Mayak, Parner of 5 5 Mayak and Associabes, Chararsd Accountanls
bearing Membership Mumber ‘230219, and Firmn Regisiration Number 4129, having its kead office located &1 801, B Floor,
B Wing, Mitlal Tower, M G Road, Bangaione-S60001, India, with Email Address "sanmathsnayak & gmail.comd, and cordact numizer
+01-9731 adad,
Mohit Agarwal {fcquirer 4)
WMohil fgaresl. son of Sabyerdra Kumar Agarssl, aged 48 yaars, Indian resident bearing Pesmanenl Account Mumbe AD0DPATIZTC
undar the Income Tax Act, 1961, regident at Flat 905, Bt Foor, F Wing, Building 1, Oberci Splandar, Splendor Complay CHS
Limited, Jogashwin, Vol Link Aoad, Andhad {Easl), Mumba = $00060, Maharashira, Inds wilh fhe contact numbar +31-
E33874247", and Email Address ‘mahit agarss @vololincorp.cam
Apquirar 4 is an Enginesar by profession and has completed his Masler's in busingss administration from Bharathidasan Instiluta
af Managemeant, Tinachrapali in The year 1558 ard Bachakor of Technology in Mining and Machinery fram ingia School of Mines
r the yaar 1994, Acguirar 4 has more than 20 (Twenty] years af axpeniance in haading wariows businass vericals, A1 prasant. ba
i5 the Founder and Geoup CED of VeloFin. Prigr % jaining VooFin, he was the CEC of JUT India & Managing Director of Marsh
India whera ha saned far mana than a dacada. He speamwadad Marsh from a S0 Bmn company to now USD 100mn. &4 Marsh,
he hesded vanous bisiness verlicals and tumed i around to make & make leading in the country. Ha was instrumental in seting
up various Marsh affices across India and all ks branch cdlices repartad inlo kim. Dunng his o ba bas headad Credil
Insurance, Employes Benefits, Financiaks Lines, Risk Management, Claims pracices. His prioe experignce alsa includas working &t
Aplivaa, a leading IT sokilions company in ndia and DB Bank
Acquiner 4 haokls deector identification number ‘T8I02153 and & acling o the capacity of a director al Vol Fin Capita! India Private
Limiled {The said company is under tha process of Stiking OfF), Wolo Haalih Sarvices Privata Limited, TRUCYA-Tachnologias Privata
Limited, and Volo Fin Sandoes Prvabe Limbed
Tha net worth of Acguirer 4 &= on Wednesday, Merch 0% 2022, &= ¥31,36,32 00000/ {Rupesas Thirty-Ona Cranas Thifky-Six Lakhs
Thoirty-Tweer Thousand Ondy) and the same is certilied vide unigue decument identification number ‘22160452AEMPWVIETT' daled
Wednesday, March 08, 2022 issued by Monik Shah, Pariner af Bohara Shah & Co., Chartered Accountamis bearing Mambarship
Mumber 160452, and Firm Registration Kumber 1438550, having fs head office lcated &1 17, Bulding Kumber A-1, Ostwal
Omaka, Jasal Park, Bhayander East, Thara - 401105, Maharashira, India, ard branch coffice locakad at 217218, 151 Flear,
Arihant Markst, Osbwal Empine, Bodsar (Weat), Falghar - 410510, Maharashira, India, with Email Addreas ‘bonarashah @ gmailcom’,
and camact rumbar '+87-T4LES0E00T
Apquirar 4 halds 7,580,894 (Seven Lakhs Eighty Thowsand Eaght Hundred and Minety-Fourp Equity Shares, repregenting 15.4:3%
Waling Sharg Gapilal of the Target Company
Acquirers” Confirmation and Undertaking
The Acqurers' have confimed, warrantad, undestaken that:
Excapt Acquirer 4 halding T A08% {Seven Leshs Eighly Thousand Eignt Hundred and Minety-Four) Equity Shares, repraseniing
15.43% Violing Shara Capital of tha Tangat Company, price 1o the sxecution of the Share Purchase Agreamenl, nome of $he offer
Apquirarz hold any Equity Shares in the Tarpst Company. Pursuant bo coreummalion af tha Shara Purchasa Agreemend iransaction,
fhie Acquirgrs shal be classhed and will bacome the Promaber of the Target Comgany, Subjecl 1o e complianss of S Securilies
ard Exchange Board of ndia (Listing Ooligations and Disclosure Requirements] Regulations, 2015, including subsequent
amendments thereto (SEBI (LODR) Regulations’),
They do not belong to any graup,
They are rat farming part of the presen prometer and prameater gracp of the Tarpet Company
There an ra desciars represenling b Acguiners an the boand of the Tangel Company,
The ACquEers i5 no rekaled 16 e promalers, dneclors, o Kiy ompiovess ol the Targed Campany
Except lor the execuim ol (e Share Purchase Agrecmenl and Actuiner £ hokiing Equdty Shanes in the Tangel Company, h
Apquirers do ned havde ary othar retalionshp v oF inbengst in e Tﬂ."w Company relaled to the promalers, drectars, ar kay
empleyees of the Target Company
They are not prohipied by SEBI frem dealing in securities, in terme of directions issued under Saction 118 of the Securities and
Excnarge Board of India Act, 1932 ('SEBI Act'), or under any oiher regulation meade under the SEBT Acl
They have not been categorized nor are appeanng in the ‘Wikul Defaultes or a Frawdulerd Barower' 1151 Issued by any bank,
finarcial instifution. or consarium theredt in accordance with the gudalnes an withul delauiters of Traudulent borowers issued by
Resarva Bank of India.
Thay hawa not been declared a5 Fugie Economic Oenders’ under Sechion 12 of tha Fugilive Economic Offendans Act, 2018,
'IF"hurva i5 no person acling in concad in ralalion fo this Oller within the mearing of Regulation 2 {1) (g) (1) of the SEBI (SAST)
BEulAtNG,
They will nal sell the F.q"IIE Shares of the Targed Company, held, and acqured by her, & any, durng the Otier penad in teems of
Requiation 25 (4] of the SEBI (SAST) Regulations.
INFORMATION ABOUT THE PROMOTER SELLERS
Tha Pramater Sellars farms a part of the promotar and prometar group of e Target Comperiy, and priar ta the execution af tha
Share Purchase Agregmenl, helkd 20068620 [Twenly Lakhs Sixly-Mine Thousand Six Hundred and Twenly) Equity Shares,
mgpnasening 40.85% (Forly ponl Eighl Nine Pernt of the Volng Share Capital of the Taspel Compary, &1 a negalialed price
al T9.500 (Rupeas Nine and Filty paisa Only) per Sale Share, aggregating o a toll corsideration of T1.96,61,390.00 (Rupees
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One Crare Minsty-Six Lakhs Sisty-One Thousand Three Hundred and Minety Cnlyl. Pursuant ta the execution of the Share
Purchase Agreement, tha Acquiters have sgreed fo purchase the sead Sale Shares from the Promoter Saler

The datgils of gl the Promoter Salers, who have antared into a Share Purchase Agresment with the Acouiers, ere as folkws

gr, Name, PAN, and Address Changes | Natlure | Partof the | Equity Shares | %ol

Mo. of the Promoter Sedlers inthe | of entity | Promoter/ | held prior Equity
names in Promater ta SPA Shares
the past Group

g. | Beré Prazad Rauka Mot individual = 3,860,460 7.50%
Permanent Aocount Mumber: ABKPR50ETIM Aaplicaila
Residant ab hey Tower, B-B02, Vasant Waliey,
Film City Road, Near Dindoshi Bus Depo,
Malad (East), Mumbai - 400057,

Maharashira, Indla.

b. | Kishan Rachashyam Sharma it incivicual es 2.05%
Permanent Aaount Mumber: AHAPSIS4IP Appicabis
Re=idant at & 501, Magrum Vasant Manval,

Magathane Telephone Exchange, Barval (Easi)

Mumbai - 400086, Maharashira, India.

1,03 860

¢, | Sucha Kehan Shama Mt
Permanent Account Mumbar; AFXPSER00 Appicabls
Fesicent al & 501, Magrum Vasanl Marval,
Megathana Telephone Exchanpa, Bonveli |Easi],
Mumbai - 400066, Maharashira, ncs,

Encivicual hLE 17,700

d. | Meha K Shama Mot Individual Yes
Parmanenl Accound Mumber; BLEPSITAEE Appicabie
Aesident at A 501, Magrum Vasant Mareal,
Magathana Telephone Exchangs, Borvai (Exsl)
Mumbai — 400066, Maharashira, India.

5,400

U.11%

g L M Sharma Mot
Permanent Account Kumber: ABYPS04290 Applicabe
Residant at & 504 Sharki Dwar, Shantivan Complax
Sart Gyanashwar Marg, Mear Matioral Fark,
Borival [East) Mumbai - 00066, Makarashira, india

ncivicual Yes A0a 0.01%

f. Urmila Rauka Mot
Permanen] Accound Mumbar; AFYPR4TIZF Appicabis
Residert af Cf302, The Gardan View Aparmen,
Mear Mafonal Schoal Wieal Magar, Vi (West)
Wirar Thene — 4012305, Mzhareshira, India

inciviciual e 2001 0.01%

qg. | Wishnu Rauka Mot indivicual fes 900 a.02%
Permanenl Accaunl Mumber: AABPRLZE2L Appiicable
Aesident &l G302, The Gamdan Yisw Apartment,
Mear Masonal Schoal, Viral Magas, Virar (Wesl)

Virar Thane = £01305, Mahamashira, India

Privala Yies
Limited
ampany

h. | Indangri Sadurlies Privabs L Mot 4,560,000 3.09%
Comporete |dandification Mumber: Applicabe
UET120MHTI95PTC 1B 1968

Permanent Account Mumber AAACIACA00
Fegistered Ofce fcated &1 Office No 327
Ard Floor, Goyel Trade Cenira,

Near Sona Taikles, Shantivan

Mumbai - 400086, Maharashira, Inda.

.| Incengri Share and Stock Brokers Privale Limited Mot
Comporate |dantificaion Mumibes Appicabls
A7 1 20MHT995PTCIR19ET

Permanent Account Mumbsar: AABCI21GEF
Fegistered Office located & Office ko 327

Ard Fiear, Goyal Trade Cenira, Meaar Sona Takias,
Shantivan, Muminal-400066, Maharashira, India

Frivala Wi
Limited
Campany

3.92.500 T.TE%

Privaie Yeg
Limnited
Campany

A%

|

i Menoo Firance & Investmend Private Limabad Mot
carpoeale ldentiicaton Numbes: Apphicabie:
UG5320MHTA5PTCOBSG5E

Permanenl Accound Number, AAECMOGIT)
Registered Office located at hey, B-802,
Wagarl Valey Near Dindashi Bus Depot
Malad (Easl), Mumbai - 400087,
Waharashira, India

360,000

Frivale Yes
Limited
Company

k. | Bagra Francial Senices Private Limited Mot 2,00,000 3.85%
Caponle |dertilication Numdes Appicabie
U&7 140MH1992PTCOBAGES

Permanenl Aacourd Mumber AAACEI811F
Registered Office kocated &t Office Mo 327,

I Flor, Goyal Trace Cenlne, Near Sora Takies,

Sharivan, Mumbal - 4000646, Maharashira, India.

Privata ies
Limited
Campany

I, | Kaizen Finarce Prvate Limibed Mal
Comporate |dantification Number: Applicabde
LET190MHTI95PTCOESET2

Permanant Account Mumber: AACCKIZEH
Fegistered Office iocated 31 Office Mo 327,

Ard Flooe, Goyal Trade Canfre Naar Sona Takies,
Shantivan, Mumbal ~ 400066, Maharashira, india

112,000

Privale Yes
Limiled
Campany

m. | Pranco Finandal Services Private Limited Mat 85,500 1.69%
Carporale [dantilicatbon Mumbes: Appiicabla
UST190MH1995PTCOBSTES

Permanen! Account Mumber: A0ACPIEINN
Registered Office localed at by, B-802,
Vasanl Valey, Near Dindoshi Bus Depal,
Malzd (East), Mumbai — 400057,
Maharashira, Incka

TATAL 21,19.620
Beri Prasad Rauka shall ba holding 50,000 Equity Shares, reprasaniing 0.89% (Zam Poird Ning Minaj of the Valing Shane Capilal
of the: Tamet Compary, and (b) Ramawatar Sharma, one of the pramater and member of the pramater group af the Tarmest
Company who has deceasad and is nal a pary to the Share Purchase Agreemend, both, indridually and through his nomines,
respectivaly, including the Promater Sellers shafll make an appication with the BSE Limited far decdassifying themselves, from the
‘pramates and prormotar group calegory’ of [ha Targal Company o the ‘public Galegony’, in accondance wih the pravisians ol
Reguiztion 314 (10} of the SEBI (LODR) Regulations,

The Promosars have ndividuglly declared and confirmed theat:

Thiay have not bean grahibiled by SEBY Irom desaling in sacuries, in bamns of drecliors ssuad undar Secion 118 af e SEBI Acl,
or under any other reguiation made under the SEBI Act.

They do nol balong & any groun,

INFORMATION ABDOUT THE TARGET COMPANY

{The disclosure manioned under this sechion has bean sowrced from [rformation published by the Targel Companmy oF
provided by the Target Company or publicly available sources)

Inclengel Finance Limited was onginaly incamerated an January 27, 1395, under the provisions of the Gompankes Aol 1858 vide
Cartificabe of Inconporation baaning ragistration numbes "17-00354 of 1804-95' is5ued by Regetrar of Companies, Jaipur, Rajasthanm.
The Comerate Idertification Mumber of the Target Company |3 ‘LESS2IMH1EISPLCAG19GE", with Rs registered office iocated
al Office Mo 327, 3rd Floar, Goyal Trada Canlra, Mear Soma Talkias, Shantivan, Barivali (East). Mumbai = 400068, Maharashlra,
Inda. The Target Company = 8 Mon-Banking Finance Company nal accegting Public Deposit registersd with the Aesenve Bank
of Indka, beddng regstration numbsr B-130718%3 vide cerilicated dated March 13, 2004,

The Exquily Shares bear 138 INERZBFIAM S and are listed on BSE Limited beanng Scip Code 531505 and Seip 10 NDERGR'
The Tamal Company has alraady establsbad connactiity with Central Dapostonies Sendces (India) Limited {'COGL') and National
Securities Depesitory Limited (WSDL')

The autharized Equity Share capital of the Terged Campany s B5 50 00 000000 (Rupees Fre Crores Fifty Lekhs Only) comprising
ol 55,00,000 [Filly-Five Lakhs) Equity Shares, with issued, subscibad, and paid-up Equily Share capid baing T5 06, 10,000.00/
- {Rup=es Fiea Cranes Six Lakhe and Ten Thausand Onily) comprizing of 50061000 (Fity Ladd Sixty-One Thousand) Equity Shares.
Further, the Tangal Company does nod have &y panly paid-up Equily Shares

Thera are no cuistanding warenis or opfions ar similar instruments. corvenibie infa Equity Shares &1 a la%er stage. Further, nong
af the Equity Shares ana subject B any k=R obigabons,

Baged o The information available an e B5E's websile, the Equity Shares of the Target Company ane infrequently fraded an
BSE in accardance with the axplanation providad under tha provisions of Regulation 2 (1) () of $he SEBI (SAST) Regulatons.
The brigf al unaudiled Tinancal infarmation e the Ang=monlks penod ending Dacambar 31, 2021, and lor tha hal-wear penod
ending Septemiber A0, 2021, including the audited financial infarmation for the Financial Years ending March 31, 2021, March 31,
2020, and March 31, 2018, ane a5 lolows:

{#fin Lakhs excep! Equily Shave dala)

— - e LT TR "R T e

For the Mine | For the Half yaar For the Financial
monihs period ending on Year ending March 318
Particulars anding on September 30,
December 31, 2021* aaa1 | 2020 | 2018
2021°

Talal Fevenus 28,23 19,05 40.61 | 40.8% | 45.60
Met lncoma P8, Proft! {Loss) After Tax {15.90) [15.62) 2.53 1.00 | 3.
Basic end diluted earmings per Equity Shara (in ¥) 10.31] (27} 005 002 | 047
Mt worlh' sharehalgers funds - 439,94 51387 511.04 | 510.03

#This nformatan 5 exfracted fam e availad Snancls! safements preparad in accordiancs wall Indlan Accrunting Siandands

“Ths figuras are unaudifed and faken as per the Limifed Rewew Hepon for fha Nine-Manths period anding Decamber 51,
2021, and for Une halt vadr pentd anded on Sendembaer 32, 2050
The presant Board of Dirsciors of the Target Company comprizas of the following

5r. | Name of the Direcior Cate of Appointmant Diractor Designation
Mo, [dentification
Humber
4. [Vinod Kumar Shama | Salurday, 27 Seplember, 2014 | (2226750 Chaiperson, Non-Executivg -
Independent Director
| b. | Lawms Narayan sharma Frday, 1 dugus!, 2003 01731356 | Maraging Direclor and Chisf Fnancial Gfces
Berd Prazad Aauks Friday, 21 Juna, 1995 B295213 Mo — Execuiive
Mon - Indapendant Promoder Diractar
d. | Kehan Sharm Fridary, 23 Juna, 1995 01188525 hor = Existulive
Man - Independent Direcior
a. | Dirsshchandra Babel Sakurday, 10 Sugusl, 2019 03042284 Independant Disaclor
I. | Poonam Kihan Shammal  Manday, 23 June, 2015 07204660 Mon — Execitive Mon - Independam
| Promoter Dirscior

DETAILS OF THE OFFER

The Offer i besng mads by the Acquirers under the provizions of Regulatons 3 and 4 of the SEBI (SAST] Reguiztions 1o acouire
up e 1315880 [Thrlsan Lakhs Fifaen Thousand Exght Hundred and Sedy) Equily Shares, raprazenting 26.00%: [Tweanty-Six
Perzent] of the Voing Share Capital of the Target Company, at & price of #10.30% (Rupees Ten and Thirty Paise Jinly| per Equity
ahana, aggregating 16 a Wlal consderatan of $1,35 53,358,000 (Rupeas One Croce Thify-Five Lakhs Filly-Thrae Thousand
Thrae Hundred and Fitty-Eaght Only] |‘Meximum Offer Consideration”] paysbla in cash, in accordance with the provisions of
Regqulaticn B (1) (a) ol thir SEBI (5AST) Requlatons, subpsd 1o the lams and condfons Sel out i e Cller Docuimants

Thig Offer s being made under SEBI (SAST) Reguiations, to gl the Pubic Shansholders of e Targed Company a5 on Tuesday,
18 April, 2022, {'Identified Data'), ofher than parties o tha Share Purchase Agreemer undee Aequlation T (8] of the SEBI {SA5T)
Fegulaticns,

This Offer & nof conditional upan any minimum fevel of acceplanca in ierms of the Raguistion 1% (1) of SEBI (SAST) Regulstions.
This Cffar 15 not & compalitive bid in bems ol the Aegulalion 20 of SEBI ISAST) Requlations

3.
.

==

0.
1.

indergiri.com

Dpen offer for acquisition of up to 13,15,660 (Thirteen Lakhs Fifteen Thousand Eight Hundred and Sixty) Equity Shares, representing 26.00% (Twenty-Six Percent) of the Woting Share Capital of Indergiri Finance Limited ('INDERGR' or the ‘Target Company'), at an offer price of T10.30 (Rupees Ten and Thirty Paise Only), by Roshan Shah (" Acquirer
1), Anand Devendra Tiwari (‘Acquirer 2°), Wunnava V Shanker (‘Acquirer 3°) and Mohil Agarwal (‘Acquirer 4') (Acquirer 1, Acquirer 2. Acquirer 3, and Acquirer 4 are hereinafter collectively referred to as 'Acquirers’), pursuant to and in compliance with the requirements of the Securities and Exchange Board of India {Substantial Acquisition
of Shares and Takeover) Regulations, 2011, including subsequent amendments thereto ('Offer’).

This Detailed Public Statement is being issued by CapitalSquare Advisors Private Limited, the Manager to the Offer ('Manager'), for and on behalf of the Acquirers, in compliance with the provisions of Regulations 3 (1) and 4 read with 13 (4), 14 (3), and 15 (2) and such other applicable Regulations of the SEBI (SAST) Regulations ("Detailed Public
Statement’ or ‘DPS’), and pursuant to the public announcement dated Wednesday, March 08, 2022 (‘Public Announcement’ or ‘PA’), in relation to this Offer, which was filed with Securities and Exchange Board of India ("SEBI'), BSE Limited, the only stock exchange on which the Equity Shares of the Company are listed {'BSE Limited’), and the Target
Company at its registered office, in terms of Regulations 3(1) and 4 and such other applicable Regulations of the SEBI (SAST) Regulations. The Public Announcement was sent to SEBI, BSE Limited, and to the Target Company on Wednesday, March 08, 2022, respectively, in terms of Regulations 14 (1) and 14 (2) of the SEBI (SAST) Regulations.

This Offer is nod pursuant to any glabad acquisiion rasulling i an indirect acousilian of Equity Shares of the Target Company.
The Equity Sharas of [he Tarpal Company 1o be acquingd by the Acqurers ame lully paid up, fed from all liers, changas, and
encumbrances and together with the rights altached therels, cluding all nghts 1o dividend, banus and righls offer deciared
thergal

The Manager does nat hoid any Equity Shares in the Targes Company as onthe date of appointment &5 Manages. The Manager
harety declaras and undertaias Bhab, il shall not deal in the Eguity Shares of the Targed Company during the pancd commancing
frum the date of their ppoingment 22 Manager until the expiry of 15 (Ffleen) Days from the dale of cloawre of thes Cifer,

This Offer is subjact to being in receipt of Resane Bank of Indie's epproval, excapt the said eppraval thare are no statubony ar ather
aporovals recuined 1o mplement Tis Ofter. B any other shatutony ppronats & reqursd of Beeoms appiicable paor 3 comgpkaion
of the Cear, the Oler would ba subject fo the racaipt of such ofher slatulory approwals. The Acguiers will not procaed with e
Offer in B event such stabutory approvals ane refused in terms of Regulason 23 of the SEBI (SAST) Regulations, In Sie event
of withdrawal, a public anncuncemant wil be mada within 2 {Twal Warking Days of such withdrewal, in the same newspapars in
which this DPS has baen punkshed 5 subject fo the receiot of She statlubany and ofher appeovals for this Detaded Publc Statement,
This Delgiled Pubfic Statemeni is being published in tha folowing newspepers:

Publication Language [  Edition
Firancial Express Erxgish Al Edions
Jansaita Hindi All Ection
Mumbai Lakshadeep _Marashi_| Mumbai Ediion

Thee Equity Shares wil be acquired Dy the Scuiners fres rom all kens, changes, and encumbrances, ard ogether wih 3l the rights
gfached fa, inciuding all the rights 1o dividend, bonus, and nghls offer declared tharacf,

If the aggrapats numbsar of Equity Shares validly lenderad in $his Otler by tha Pubiic Sharaholdars, is mara than tha Offer Size,
them the Equity Shares waldly tendered by the Public Shareholders will be accepted on & propodicnate basis, subject to the
actuistion of a maximum of 1315860 [Thirleen Lakh Fillean Thousard Eighl Hurdned and Suty) Equity Sharas, raprésenting
6.00% (Twenty-5ix Percent) of the Vating Share Cap&al, in consuRation with the Manager,

In terms of Reaguiation 25 (2) of S5EBI [(SAST) Regulafions, tha Acquirers baraby undiartaka and déclara thal, Sey da not have
ary infengion to Blienate any matenad assels of the Target Company whather by way of sale, lease, encumbrance, o ciheraise
for the period 2 [Twa) yaars from tha clasura of fhis Clar, axsapl (a) in B ardinary cowse of busingss ol the Tamgal Company
{inciuding for the dispesal of assals and creating encumarances in ecoordance with husiness or finaneing reguiremants); and [b)
a5 alneady agresd, dischosed and'or pubicly anncunced by he Targsl Compamy, o (&} on account of requlatony approvals or
cordifions, or compliance with arry law that is or becomes binding on or applcable o the aperations of the Terget Company. The
Targed Comparn’s lebung policy loe disposal of ks assets, i ary, wihin 2 (Two] peacs rom e comglation of Ofar wil be decided
by ita Board of Directars, subiact 1o the applcabls pravisions af the law and subjact to e zpproval of the shareholders through
Special Feschulion passed by way of paslal ballol and W ralice for such posial baliol shall corain neasens as & why Such
gliznation is necessany in terms of Regulalion 25{2) of SEBI (SAST) Regulations.

A= par Regulation 38 of the SEBI (LODR] Regulations read with Rula 198 of the Secusities Contract (Ragulafon) Rufes, 15857,
as amended, ('SCAR'), the Target! Company is reguied to maindain af least 25.00% (Twenty-Five percent] public sharehokding
on continuous bases tor BEng. Upon complesion of the Ofar, assuming fulf accaplanrces, ha public shasshalding of the Tanget
Company wil fal befow minimum level of public shareholding as required fo be maintained a3 per Aule 194 (1] of tha SCAR and
Faguiation 38 o tha SEBI (LOOR) Requlatiore, the Acgurars and PACE undaraks o ke nacassany shps fo faciilate complance
of tha Targat Company with the refevant provisions of she S3CRA and SEBI (LODR) Reguiations, withen the fime pericd mentionsd
theain

If e Acquiners aoquine Equity Shares of the Targed Company during the panod of 26 (Twenty-Six) weeks aher the Tendering Fedod
at a prica highar than the Offer Prica, than fhe Acquirers shall pay the difference betwasn the highest acousition pice and e
Offer Price, o @l Publc Shamshelders whese Otler Shares heve been accegted in fhe Ofer within B0 [Siety) days from e dale
of such acquisiion. Howsver, no such dilferénca shall be paid in the evant thad such acquision is made undar anathar opan affar
under the SEBI {SAST) Requiations, or pursuant to Sacunties and Exchange Boand of India [Delisting of Equity Sharas) Regutationg,
2021, including subsequant amendmeanks thansda, or apen markel punchasas made n She crdinasy coursa on tha stock axchangs,
not being negatiated acquisition of Equity Shares of the Target Company in any farm

IF Public Shaseholders who are not persors resident in india, induding non-residant ndiars {'NRIS"), overseas corporale bodies
(OCEs") and forelgn Instbutional Invastors {'Flisdereiogn porffolo Inmvastors (FRIST require any appravals including from the
Rasarva Bark of India [RBT) ar any olber reguladory body, in raspect of Bhe Equity Sharas held by tham, thay will ba requirad o
subenil such previcus approvals that they woldtd have oirtained far acguiFinghakding the Equity Shares, to tender the Equity Shares
hied by them i this Offer, alorg with She ofher decuments requinsd 1o ba lurnished % lender these Equity Sharas in this Ciler. In
the envent such approvals and refevant documents ane nal submiied, the Acquirers resanies the right to reject such Equity Shares
tendanad in this Ofer,

Thie payment of consideration shal be made: o all he Public Sharehoklers, who have tendered their Equity Shares in acceptance
of tha Offer within 10 [Ten) Warking Diays of tha expiry of the Tandaring Panod. Credi for considaration will be paid to the Publc
Shareholoers whe have vabdy tendered Equity Shanes In the Offer by crossed account payes cheques/pay orderdemared drafts/
electronic fransler. N is dasirabla that Pubfic Sharahofdars pravide bank dalails in the Fam of Acceplanca cum Acknowladigamenl,
5o that the same can be incorporated in the chequesidemand deattpay arder,

BACKGROUND TO THE OFFER

The Acduirars have anbered ke & Shane Purchase Agrasmant will an intenlion to acquine 2083 620 (Twanly Lakhs Sixh-Ming
Theoausand iz Hurdred and Twentyp Equsy Shares, representing £0059% (Farty Poimd Eight Nine Parcant) of the Vioting Share
Capilal of the Targel Gorgany & a negoliabed prce ol T9.500 [Aupees Mino and Filty Fasa Only) per Equily Shand aggregaling
to &n amavnt of ¥1.96,61 390,00/ (Rupses One Crore Minety-Six Lakhs Sixty-Cine Thousand Theee Hundred and Hinaty)
pendabie thrpugh banking channess sibjoct ko such lems and condiiong as mentioned = Share Purchase Agrasrnen],
subject 1o such ofher ferms and condticrns =at ol in the Share Purchase Agresment, details of which are &= falioas:

~— Geller Promoters Acquirers
Hame of the Seller Promaters Mo, of |% 04 Equity Hame of Mo, of | % Of Equity
Equity | Shares/ the Acquirer Eruity Shares!
Shares | Woting Shares ¥oting
Rights Rights
Bors Prasac Pk ____ | aang60 | 654%
Kishan Radheshyam Sharma 103860 | 2.05% Hoshan Shah B,54,546| 12.95%
Sudha Kishan Sharma 17,700 ] 1.35%
Meha K Shama 5400 | 0.11%
L M Sharma 500 | 0.01% | Anand Devendra | 654546 12.93%
Urmila Rauka 400 0.01% Tiwan
Vishnu Rauka a0a 0.02%
Indergri Securties Privabe Uimited | 460000 | 9.09%
Indergir Share ard Slock Brokers Private Lmed | 3,92 500 7.768% | Wunnava ¥ Shanker] 1,054981( 2.09%
Manoo Fnance and Imvasimant Prvats Limited 360,000 T11%
Bagra Financial Services Privale Limiled 200,000 4.95%
Kaizen Financa Privaie lellgd 1,412,000 2.21% Mok Aganal B,54,547( 12.93%
Pranpo Financiel Services Private Limited g5, 500 1.68%
Tadal 20,65 620 40.89% 20,69,620) 40.89%

Since: the Acquirers hawe endened into & Shane Purchase Agreernent 1o acquire the Sale Shanes and Voling Share Gap#al in excess
of 5% (Twerty-Five Percant] of the Vioting Share capital of the Tampet Company and contral owar the Tanget Campany, this Car
i being made in aecordance with Be provisions of Regutations 3(1}) ard £ of fe SEBI (SAST) Regulations, Pursuan i this Offer
ard upen corsummation of the Underdying Trarsactian contempigted under tha Shara Purchase Agraement, tha Acouirars wil
hoid majerity of The E'I|I.I||':|' Shares by vitue of which they wil be In a postion to exercise effective M ement Ang cominl o
tha Target Company and the Acquiress shall bacoma tha promober of tha Target Company in accordance with the provisions of
the SEBI (LODR) Requlatons,

The Cfer Price is payabla in cash. in accordance wilh Regulation S[1)(a) of SEBI [SAST) Regulatians.

The preme object -of (e Ofar is 1o actquine substantial acquisiion o Equily Shares and Valing Shase Cagpilal accompanied with e
change in conlrol and maragement of the Targat Company.

The Acquirars has praposad fo continus exisling busingss of the Tesped Company and may divarsify s business activifies in fulure
with prior approval of the shaneholders. The man purpose of takeover & 1o expand the Company’s busingss acivities In same and
diversfied fina through axercizing affectve conlbrol owar $he Target Company. Howaver, no frm decision in fhis regard has baen
tz4an af proposed so far,

Pursuant to this Offar and the transactions conlemplatad in tha SPA the Acguirers shall become the Promobars of the Tangst
Compary and, the existing Promecters wil cease to be the promaters of the Target Company in aocordance with e provgions
of Raguiation 314 [10) of the SEBI [LODA) Regulations

EQUITY SHAREHOLDING AND ACQUISITION DETAILS

The cisment ard proposed sharehalding of the Acquirers in‘the Target Compary and the detals of their acquision are s folknes:

Br. Particulars No. of % of Equity
Na. Equity Shares | Shares/ Valing
Rights
a) | Equity sharsholding belore the Pullic Annduncamant dated March 09,2022 780,854 15.43% |
b | Equily shaseholdng a5 on the dale of the Public Announcement, agreed 1o be
acguined through the Share Purchasa Agreement 20,69.620 40.85%

o | Equity Shares acquired between the date ol the Public Annourcement and the
date of this Deteded Public Statement Ml Ni

dy | Equty Sharas 10 ba acquired in this Ofler |assuming lull actaptances) 13,15,860 26 .00%
&) | Post Ofter sharghokling” as on 107 (Tesrih) working day afer clasing of
Tandering Peicd 41,866,374 B2.32%

OFFER PRICE
The todal trackng Lumaver in the Equity Shanes of the Tame! Comparny an the BSE Limited La,, e natior-wide tracing termingl based

on rading walume during tha byvehva calendar manths price b the month of Public Announcament baginning Manday, March 01,
M, to Monday, February 28, 2022, is &5 given below

Stock Total Mo. of Equity Shares traded | Total No. of listed Equity Total traded Equity
Exchange | during the 12 (Twelve) calendar Shares of the Target Shares (%)
months prior to the month of Company [B) AB
Public Announcement [A)
BSE Liméited 36852 50,561,000 0.73%
{Thirty-Six Thausand Eighi Hundrad (Filty Lakhz Sixly-One [Paird Seven Thres
and Fifty-Twa) Equity Sharas Thousand) Equity Shares Perncent)

Basad on the above nformsation avaikahle on the website of BSE Limibled, the Equity Shares of the Tanget Company are infrequernly
tracked in accordance with the explaration provided under Baguiation 2 (1) (j of the SEBI (SAST) Aegulations

The Oifer Price has bean debeminad consideding the paametars as 5t out undar Ragulations 8 (1) and 8 () of the SEBI [SAST)
Ragulations, being fughast ol e lolowing:

&r. Particulars Prica {In ¥
Ha. per Equity share}
1. | Magotiated Price under the Share Purchase Agreement #9,500-
2. | The Vialume Weighted Average Prce pald or pavable for acquisilions by the Acquirers during

52 (Fity-Twn] weseks mmediabely precedng the date of e Public Amnouncement T5.98/-
A, | Haghesl price pasd of payable [or acquisliones Dy (e Acquirers durmg 26 (Teenly-5iK) wineks

immeciaely precedng e Pubdlic Armouncement TH.000-
4. | The Vokums Weighied Average Markat Price of Equity Shares for & penod of 60 (Sify) frading

days immadiatedy pracedng tha dale of the Public Armouncemand as radad on the Slock

Exchange wharg tha maximum volume ol trading in the Equity Sharas of the Targat Comgany

are recarded duning such panad Mal Applicable
5. | Whara tha Equity Shares are nod freguently traded, the price determined by the Acquirars

and e Manager teking int sccount veluation paramsders including, boak vafus, comparabls

trading mutiple=. and such other parameders as ere customary for valuafion of Equity Sharaes

of zuch companies F10.30/-"

"Charfered Accountant Bhavesh Rathod, Propristor of Mis Bhavesh Rathod & Co. Chartered Ancountants, bearing Firm Registratian
number 4020480, IBS| Registersd Valuer Registrafion numbsr '|IBENPAQOIP-PII2003018-201811910° and having his
cifice at AM0Y, Shetter CHEL, C5C Road, Dahisar (East), Mumbal — 400068, Mabarashira, s with Emall address beng
‘riip@ cabhewesh @ gmailcom’, through his valustion repor Wednesday, March 08 2082, hasg cedified that the fair value of the
Equity Share of Target Company i ¥10.2%- (Rupeas Ten and Twerfy-Three Paisa Only) per Eouty Shae

In view of e parameters consioansd and presented in the table above, Inihe apinien of the Acquirers and Meanager ha e Difes,
the Offer Price of TE0.300 (Rupees Ten Only| per Ecuity Shane beirg the rghiest of the prices mendoned abave is jusliied in lemms
of Reguiation 8 (2) of the SEBI (SAST) Regulabons

Thea hanv'g Baen mo corpandie aclions by the Tagel Company warardng adjestment of amy of e -relevanl pice paramebers
urder Ragulation B {3 of fhe SEBI (5A5T) Reguatons. The Ollar Price: may be adjusied n the avant of any corporalea aclions
Ik bonues, Aghls issue, shock solR, consobdation. dyidend, demargers, and reduction ale, whene b recoed dase bar efacling Such
corporabe aclions fads betwean tha data of thes DPS up 16 3 (Thrae) Werking Days prios 1o e commencement al 1he Tendering
Pesiod af the Offar, in accordence with Regulation 8 (9] of the SEBI [SAST) Regulations.
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UPI on-boarding based on
Aadhaar OTP may be delayed

Another extension
of the timeline by a
few months is likely

SHRITAMA BOSE
Mumbai, March 14

CONSUMERS WHO DO not
own debit cards may have to
wait a little longer to start
making Unified Payments
Interface (UPI) transactions.
The deadline for launching
Aadhaar OTP-based UPI on-

of India (RBI) announced the
opening up of UPI paymentsto
400 million feature phone
users in India. Christened
UPI123pay, the new facility
will be accessible through
IVR numbers, an app-based
functionality, a sound-based
format and even through
missed calls.

According to its September
8 circular, on-boarding of UPI
customers with Aadhaar OTP
acting as a second factor of
authentication will open up a
secure and convenientalterna-
tive channel. The NPCI shall

CDPQ appoints Saurabh
Agarwal as MDD for India

BAUJU KALESH
Mumbai, March 14

CAISSE DE DEPOT et place-
ment du Quebec has
appointed Saurabh Agarwal as
managing director for India, as
the Canadian pension man-
ager looks to invest more in
Asia’s third-largest economy.
Agarwal, who has been in
charge of CDPQ’s infrastruc-
ture activities in South Asia
since 2017, replaces Anita M
George,whowas executivevice
president and deputy head of
CDPQ Global. A CDPQ repre-

MUTUALFUNDS
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sentative confirmed the
appointment.

The Montreal-based fund
has invested over $7 billion
in renewable energy, roads
and real estate developers in
India as of the end of last
year, its website shows.
CDPQ has partnered with
business tycoon Ajay Pira-
mal’s Piramal Enterprises for
private credit finance,and is
also an investor in Kotak
Mahindra Bank, backed by
Asia’s richest banker Uday
Kotak.

—BLOOMBERG

Bajaj Allianz MD & CEO gets
extension for five years

FE BUREAU
Pune, March 14

BAJAJ ALLIANZ GENERAL
Insurance Company on Mon-
day announced that Tapan
Singhel, managing director
and CEO, has received a five-
year tenure extension with
effect from April 1,2022.
Singhel is an insurance
industry veteran with more
than 30 years of experience in
the sector and 20 years with
BajajAllianz. He has been head-
ing BajajAllianz General Insur-
ance as MD & CEO for the last

10years.Heisthefirst MD and
CEOwho hasreceived two con-
secutive extensions.

Singhel has made the com-
pany one of the largest and
most profitable private general
insurersin the country,a com-
pany statement said.

The companyhad achieved
a cumulative underwriting
profitof more than X350 crore,
revenue CAGR of 16%, net
profit at a CAGR of more than
30%with a growth in solvency
ratio from 156% to close to
350%, the company release
added.

cauti

UTI Mutual Fund

DI\//eng 14 03

boarding is likely to be connect to the Unique Identi- #ﬂ‘{h ok behtar zi ndagi ka.
extended further, well-placed fication Authority of India
sources told FE. At present, (UIDAI) on behalf of the cus- - - - - - -
banks and other payment sys- tomer’s bank to seek atithenti- Corrigendum - Income Distribution Cum Capital Withdrawal
tem players are expected to cation, and validation of Aad- : T : : : . :
prepare their systems for haar OTP will be done as per Corrl_gendum t_o the_ Income Dlstrlbut_lc_)n cum capital V\_/lthdraw_al Notice Ad F_)L_Jbllshed on 09.03.2022 in
launch by March 15 UIDAI guidelines English (The Financial express All edition) & Navshakti Marathi - Mumbai edition)
The National Payments In a separate develop- The Proposed Gross IDCW per unit (Rs.) for the following plan/option should be read as under:
Corporation of India (NPCI) ment, Ujjivan Small Finance
had first ﬂgated the idea of The deadl.lne for complying 12 months to enable the Bgnk on Monday said that it NAV as on 0770372022 [per unit]
implementing Aadhaar OTP-  with the circular was Decem-  ecosystem.Therefore,another = will now enable customers to s Pronosed
based UPIon-boardinginacir- ber15,2021. extension of the timelinebya update their mobile number Ne. Scheme Name Option/Plan Gros? ipcw/| Nav per
culardated September 8,2021. Later, the NPCI extended fewmonthsislikely,’oneofthe for their individual banking per unit 3] Unit 3)
The idea behind the concept the deadline to March 15, people close to the develop- transactions through a real- - T Fred TermTncome Ford Seres KoK (7266 D] Srect Pan~ Glarer IDCW O B Ty
wasto furtherexpandtheuser 2022,citingdelayinreadiness ments said. FE could not time and secured OTP-based Y Y ' '
. . . . . . 2 UTI=Fixed Term Income Fund Series XXX-IX {1266 Days) Regutar Plan = AnnuariDCW 1.2563 14071
base of UPI by covering users  across the ecosystem. immediately ascertain the authentication,followedbya
. « . . . . . .. 3 UTI = Fixed Term Income Fund Series XXX-X {1267 Days) Direct Plan - Quarterly IDCW 0.1820 10.2364
who do not have debit cards or Anything that the NPCI  revised deadline. biometric authentication . .
whose debit cardsareinactive.  intends tolaunch takes nine to Lastweek,the ReserveBank  process 4| U AxedTem Income FUnd Series XX 1267 Days| Requiar Plan = Annuar oW 06932 107831
’ ’ p ’ 5 UTTI - Fixed Term Income Fund Series XXX-XI (1246 Days) Direct Plan - Annual IDCW 0.7052 10.7889
6 UTTI - Fixed Term Income Fund Series XXX-XI (1246 Days) Direct Plan - Quarterly IDCW 0.1787 10.2036
T — = 7 UTT - Fixed Term Income Fund Series XXX-XI' {1246 Days) Regular Plan = Annual TDCW 0.6730 | T10.7526
FROM THE FRONT PAGE 8 UTI - Fixed Term Income Fund Series XXX-XITT (1224 Days) Direct Plan - Annual TDCW 0.7034 10.7870
" ! . 9 UTI - Fixed Term Income Fund Seres XXX-XITT (1224 Days) Regular Plan - Annual IDCW 0.6713 10.7507
RBI d low institut; hi h L deli dinmicrofi ) T0 | UTT - Fixed Term Income Fund Series XXX-XIV (1209 Days) Direct Plan - Annual TDCW 0.7418 T0.829
rOpS a owlljnitltutcllolns :10 ac levfe a barmonlsaltllon. giul de mnes .er.lgag}el 11’}11m1cro nance E?CUV% I UTI - Fixed Term IncCome Fund Series XXX-XIV {1209 Days) Direct Plan - Quarterly IDCW 0.2147 10.2463
lnt rest rat more balanced lending portfo- ~ between all micro lenders —  1tles that have an asset size 0 12| UTI - Fixed Term INcome Fund Sefies XXX-XIV [T209 Days) Regular Plan - Annual TDCW 0.7097 1 T0.7935
eres ale lio, r.efiufze the cyclicity and ~ banksand NBF.CS_IS animpor- ?100 crore andabovemustreg— 13| UTI - Fixed Term Income Fund Series XXXI-T {1222 Days) Direct Plan - Annual TDCW 0.7573 | 10.895
C eilin on i cro volatilityimpact onthebalan.ce tant step. Belng. allowed JFO Ister as NBFC'MFIS and send in T4 UTI = Fixed Term Income Fund Series XXX {1222 Days) Direct Plan - Quarterly IDCW 02768 T0.3081
g m §heet, :dnd ostre.ngthen theabil- ~ charge preferential rates will appl!catlons for the same T5 | UTI - Fixed Term Income Fund Series XXX (1222 Days) Regular Plan - Annual TDCW 0.7225 10.8575
loans ity of institutions to weather  allowustoofferbetterpricingto  within three months from the 16~ UTI=Fixed Term Income Fund Series XXXI-IIT {1174 Days) Direct Plan = AnAual [DCW 06179106915
. _ any external risks. . ourbetter customers.’Nambiar ~ date of the circular. K Paul 171 UTI = Fixed Term Income FUNd Series XXXI-IIT {1174 Days) Direct Plan - Quarterly IDCW 01304 | 101496
ManojKumarNambiar,MD, ~ Alok Misra, CEO & director  expects the new measures to  Thomas,MD & CEO,ESAFSmall 18 |~ UTI - Fixed Term Income Fund Series XXXIIT [T174 Days) Regular Plan - Annual IDCW 0.595T | 106657
Arohan Flnapglal Services,said at .lndustry association MFIN, help the industry shak.e offthe Finance Bank said, “Bringing 19| UTI = Fixed Term Income Fund Sefies XXXV (1204 Days) eI ARSI 0.759] 109172
that the decision to apply the said that besides creating a impact of the pandemicandto 100 crore-plus not-for-profit 20 | UTI = Fixed Term Income Fund Series XXXV 1204 Days) Direct Plan — Quarterly IDCW 07287 T T03806
ruleofa 50%fixed obligationto  level-playing field, the frame-  treble its ¥2.45-trillion portfo- = companies on par with other 2T T UTT - Fixed Term Incorme Fund Series XXXV [T204 Days) Reqgular Plan - Annual IDCW 07759 T TO.8807
income ratio uniformly toall =~ workwilladdressissuesofover-  lio overthe next four-fiveyears.  players will bridge the regula- 22 UTT=Fixed Term Income FURd Sefies XXV [TT74 Days) Direct PR = ARRUETTDCW 07445 1079957
categories of borrowers will indebtedness and multiple Thenormslaydownspecific  tory gaps.” With this move, the 23 | UTI - Fixed Term Income Fund Series XXXV {T174 Days) Direct Plan - Quarterly [DCW 0.2176 10.4225
reduce the pressure on them, lendingwhichwere majorcon- pointerswithregardtorecovery RBI has taken a holistic 24| UTT - Fixed Term Income Fund Series XXXI-V (TT74 Days) Regular Plan - Annual TDCW 0.7TT1 10.9582
andleadtolowerdelinquencies  cernsforthesector.“Revisionof of loans and place the onusof approach toregulate the sector 25 | UTT - Fixed Term Income Fund Series XXXI-VIT [TT55 Days) Direct Plan - Annual IDCW 0.6453 10.9132
and provisionsfortheindustry.  householdincomeisaverypro- complying with them squarely  irrespective of legal status or 26 | UTI - Fixed Term Income Fund Series XXXI=VIT[TT55 Days) Direct Plan - Quarterly IDCW 0.7588 T0.3830
NBFC-MFIs account forabout  gressivemovewithfarreaching onthelender,evenwithrespect mode of operations, he added. 27 | UTI-Fixed Term Income Fund Series XXXI-VIT {TT55 Days) Regular Plan - Annual TDCW 067123 | 10.8766
319%oftheoutstandingmicro-  implications as more needy, tooutsourcedactivities.Recov- According to Kuldip Maity, MD 28 | UTI - Fixed Term Income Fund Series XXXIFIX [TT68 Days) Direct Plan - Annual TDCW 0.679T | 11.0278
financeportfoliointhecountry. low-income households will eries shall be made ata desig- & CEO, Village Financial Ser- 29 | UTI - Fixed Term Income Fund Series XXXI-IX (TT68 Days) Direct Plan - Quarterly [DCW 0.2029 10.5076
Many of them have for long now come into the purviewof = nated place decided mutually  vices (VFS), the common regu- 30 | UTI - Fixed Term Income Fund Series XXXI-IX (1168 Days) Regular Plan - Annual IDCW/ 0.6457 10.9906
heldbanksresponsibleforlend- accessible credit, taking us bytheborrowerandthelender. latory framework creates a 37 | UTI - Fixed Term Income Fund Series XXXI-XI (1169 Days) Direct Plan - Annual IDCW/ 0.5029 10.5646
ing excessively to bottom-of-  closertoourfinancialinclusion =~ However, field staff shall be level-playing field and now 32 | UTI - Fixed Term Income Fund Series XXXI-XI {1169 Days) Direct Plan - Quarterly IDCW 0.1025 10.1795
the-pyramid borrowers and goal,’hesaid. allowed to make recoveriesat  bothborrowersandlenderswill 33| UTI- Fixed Term Income Fund Series XXXI=XI (1769 Days] Requiar Plan - Annual IDCW 0.4806 | 10.5395
thereby,reducing theirability to Lenders will be barred from  theplaceofresidenceorworkof have options. It will also 34| UTI - Fixed Term Income Fund Series XXXI-XIT [T 148 Days] Direct Plan - Annual IDCW 0.672T | 11.0033
repay all theirlenders. charging pre-payment penal-  the borrower if the borrower improvelendinginthesectoras 35 | UTI - Fixed Term Income Fund Series XXXI-XIT [TT48 Days] Direct Plan - Quarterly [DCW 0.20T8 | TO.58TT
NBFC-MFIs will now be ties on microfinance loans. failstoappearatthedesignated well as safeguard the interests 36 | UTI- Fixed Term Income Fund Series XXXI-XII {1148 Days) Regular Plan - Annual IDCW 0.6389 10.9665
allowed to have non-microfi-  Penalty, if any, for delayed pay-  placeontwoormoresuccessive  of the borrowers.“Revision in 37| UTl-Fixed Term Income Fund Series XXXI-XIV {TTTT Days) Direct Plan - Quarterly IDCW 0.1954 10.4654
nanceloansaccountfor25%of ment shall be applied on the occasions. The framework the household income is 38 | UTI-Fixed Term Income Fund Series XXXI-XIV {TTTT Days) Regular Plan - Annual IDCW 0.6170 10.9216
their portfolios, against 15%  overdueamountandnotonthe specifically prohibits the harsh  anotherimportant move,which 39 | UTl- Fixed Term Income Fund Series XXXI-XV {1099 Days] Direct Plan - Annual IDCW 0.6464 10.8849
earlier.Thiswill enablethemto entireloanamount,themaster recoverypractice,includingthe  will allow MFIs to caterto more 40 | UTI-Fixed Term Income Fund Series XXXI-XV' {1099 Days] Direct Plan - Quarterly [DCW 0.1886 10.3855
diversify their loan portfolios, directions said. use of threatening or abusive  needy borrowers. We also wel- 41| UTI-Fixed Term Income Fund series XXXI-XV {1099 Days) Regular Plan - Annual IDCW 0.6134 1 10.8482
industry executives said. Udaya “The guidelines are path- language and calling the bor- come the move to relax the 42 | UTI-Fixed Term Income Fund Series XXX|I-I{1126 Days) Direct Plan - Annual IDCW 0.6367 10.9149
Kumar Hebbar, MD & CEO, breakingand markaparadigm rowerbefore9:00a.m.andafter = Qualifying Assets Criteria to 43 | UTI- Fixed Term Income Fund Series XXXII-I{1126 Days Direct Plan - Quarterly [IDCW 0.1822 10.4195
CreditAccess Grameen, said, shift in the way the microfi-  6:00 p.m. 75% from 85% earlier. Thiswill 44 | UTI - Fixed Term Income Fund Series XXX|I-I{1126 Days) Regular Plan - Annual IDCW 0.6034 10.8773
“Increasingthe qualifyingasset  nance business is done,” Nam- The framework states that ~ allow MFIs to diversify their 45 | UTI-Fixed Term Income Fund Series XXXI-II(TTT1 Days) Direct Plan - Annual IDCW 0.6381 10.9092
limittoamaximumof25%will ~ biar said, adding, “The credit ‘not-for-profit’ companies portfolio,” Maityadded. 46 | UTI-Fixed Term Income Fund Series XXXI-II(TTT1 Days) Direct Plan - Quarterly IDCW 0.1848 | 104161
47 UTI - Fixed Term Income Fund Series XXXII-II{1111 Days) Regular Plan - Annual IDCW 0.6044 10.8720
48 UTI - Fixed Term Income Fund Series XXXIII-I (1135 Days) Direct Plan - Annual IDCW 0.6197 10.7035
49 UTI - Fixed Term Income Fund Series XXXIII-I (1135 Days) Direct Plan - Quarterly IDCW 0.1729 10.2531
n SBI GSBI 50 UTI - Fixed Term Income Fund Series XXXIII-I (1135 Days) Regular Plan - Annual IDCW 0.5954 | 10.7108
IT Contact Cantra, State Bank of India, Glabal IT Centre, Estate Department ] ] ] ] . . . ) ) ) )
Kapas Bhawan, 2nd floor, Sector 11, CBD Belapur, Mavi Mumbai - 400614 Global IT Centre, Sector 11, CBD Belapur, Navi Mumbai - 400614 This Notice is an integral part of the said publication and should be read in conjunction with the same.
CORRIGENDUM - 4 Motice Inviting offer for Integrated Facility Management Services

Please refer to RFP Mo. SBI/GITC/IT-CONTACT CENTRE/Z021/ State Bank of Indiainvites bids for Integrated facility management services Mumbai - March 14, 2022 Toll Free No.: 1800 266 1230 Website: www.utimf.com

a022/R26 Dated: 02.02.2022 for Precurement of Outbound {IFM3] for housekeeping and facilities managemeant services for its GITC _

: T office located at Railway =tation building and Balajl Bhavan bullding. CBD REGISTERED OFFICE: UTI Tower, ‘Gn’ Block, Bandra Kurla Complex, Bandra (E), Mumbai - 400051. Phone: 022 — 66786666. UTI Asset Management

Contact Centre Technology Stack. Corrigendum - 4 dated gt Ay DLReng il i g L o

11.03.2027 can b Trindler Py o t Bank’ Belapur, Navi Mumbai on Time and Material basis in SBI. For details, please Company Ltd. (Investment Manager for UTI Mutual Fund) E-mail: invest@uti.co.in, (CIN-L65991MH2002PLC137867). |

lb tehtt. ::.?# N EZC;TE. e see "Procurement News™ at Banks's website https://bank.sbi For more information, please contact the nearest UTI Financial Centre or your AMFI/ NISM certified Mutual fund distributor, for a copy of Statement of §

i gl R W N, 0.1 Last Date: 04.04.2022 Additional Information, Scheme Information Document and Key Information Memorandum cum Application Form.

Place: Navi Murmbal Deputy General Manager Place: Mavi Mumbai

Date: 15.03.2022 IT CONTACT CENTRE Date: 14.03.2022 Daputy General Manager [F&OA) Mutual Fund Investments are subject to market risks, read all scheme related documents carefully.

5 Inthe event of any ecquisition of Equity Shares by the Acouirers during the Offer pariod, al & pnce higher than the Oter Price, in ollaining the requisia aparovals, the provisions of Regulation 17 (B of the SEBI [SAST) Reguiations will also bacoma applicabls 3. AJl Public Shareholders, ragisierad or unregistared, bolding tha Equéy Shares in dematanislized fom or helding focked-in Equity
then tha Cfier Prica will be revised upwards 1o be squal bo or mare than the highest prce paid far such acquisition in terms of and tha amaunt ing i the Eserow Account shal bacome fiabls fo forfaiuna, Shares are elighle 1o paticipata in this Ofler at ary Sime during the pedad from the Ofer Opening Date and Offer Closing Date
Raguiation 8 (B) of the SEBI (SAST) Reguiations. Howewer, the Acquiress shall nod acquine any Equity Shares after the 3 [Third) 1. In terms of Regulation 23(1) of the SEBI (SAST) Regulstions, if the aporovals merioned in Section VI (A} are not satefacionly belore chesiiny of The Terderng Pencd. Al Public Shaneholders who beve acquined Equity Shares bl whiss rames o nol appod
Wiorking Dlay prior 1o the commeancemant af the Tendering Pancd and untd the eopiry of the Tendaring Period of this Offer, complied with or any of the statultorny approvals are refused, the Acouiers have a right 1o withdraw the Offer. In the event of in the registar af memibers of the Target Company on the ldentified Date, or unregistered cownars or $hose who have eoquired

6.  As on the date of this Detailed Public Statement, thare ks no revision in the Offer Price or Offer Sze. An upward revision fo the Ofier withdrawal, e Acquirers (through $he Manager), shal wihin 2 (twa) Warking Days of such withdrawal, make an announcement Equity Snares after the identifiad Date, or those who have not recelved the Letler of Offer, may alsa panticipate in this Offer.

Price ar to the Offier Size, if any, on accound of competing affers or othenwize, may also be done 8t sy me prior ta the stating the grounds for the wilhdrawe! in accordance wih Regulation 23(2) of the SEBI [SAST) Regulations, in the sams Acriderilal omission (o send the Latler of Ofesr 1o Goy persan o whim Se Qe 5 made o he non-receipl o delayed nscieEpd ol
commencement of 1 {Ong) Working Day belore the commencement of the Tendening Pesicd of this Ofer in accorance with nerwspapers in which this Detzded Public Staterment is publihad, and such arnouncament will alsa ba sent to SEBI, BSE, and the tha Latter of Oer by any such parson will not mwalidata tha Offer in any way.
Reguiaion 18 {4) of the SEBI [3AST) Reguizhons. Such revision would be done in compliance wih cther formalites prescrined Terpet Company at its registered oiice. 4. The Offer will be impiemented by the Target Compsany shrough Stock Exchange Machanism made available by BSE in the fom of
under the SEBI [SAST) Regulations. In e event of such revisian, the Acguirers shal (i} make comespanding increase Io e escraw 4, All he Publc Shamholders, incuding non-residents haklers of Equity Shanes. must obtain all requsite approvals recguised, f any, separale window a5 provicied under Ihe SEBI (S45T) Regulatiors read with SEBI Circulars beanng mfenence numbers CIRICFDY
amolri, (i) make an announcement in the same newspapers in which this Detaled Public Statement hag been published, and oy bender the Otfer Shares (including withcul mitation, the approval Tram tha Resene Bank af Indial and submit such approvals, POLICYICELLM/2015 dated April 13, 2015, CFIYDCR2/CIR/P/2016/131 dated Decambar 09, 2016, and SEBVYHOVCFD/DCA-
(R} simultanenushy nolly BSE, e 3801, and te. Taet Gompany i ke registered olice of Euch revision alonyg with the other documents required to accept this Cffer, In She event such approvats are not submited, the Acquirars resenve HUCIRP/20E1/615 dated August 13, 2021, as may be amended from time fo time |‘Acquésition Window'),

E. FINANCIAL ARRANGEMENTS the night to reject such Equity Sharas tendared in fhis Offer. Furier, if the holders of the Equity Shares who ara not persons resident 5. The Acquirars has appointed Nikunj Stock Brokers Limited ('Buying Broker’) for this Offer through whom the purchase and

1. Imterns ol Reguiation 25 (1) of the SEBI (SAST) Regulations, e Actuiers have adequate fnancial resources and have made in india had required ary approvals (incuding from the Resenve Banik of india, ar any ofher reguiatary body) in reapect of the Equity setfiement of the Ofiar Shares tendered in this Offer shall be made. The contact details of tha Buying Brokar are as mentioned
lirn bnancial arrﬂn-gﬂrr‘renl,ﬁ lor T implementalion of S Ofar in Tull out of ther own Sounces, neb-#warth and no ﬂl:fllj’lillgi [raHT Shanes hedd by thiem, ey will be recuined o Submi sich previous appeeyals, at they woukd have oblaned far ek tree Equil‘y Belaw:
ary Dark and' of linance insilulions &% envisaged, the delails ol which ane spaciliad &5 undar Shares, o weder the Ofler Shanes, aleng with the ofhes documants requined B be tendesed o accept this Offer, In the gver Hamea Mikunj Stock Birokers Limiad

1.1 Monik Shah, Pariner of Bohara Shah & Co., Chartared Accountants bearing Membership Numbar '160452, and Fimn Regstration such approvals are nal submitld, the Acquirers reserves the nghl o reject such Offer Shares, Address A-82, GF, Left Portion, Kaméa Nagar - 110007, New Dalhl, India
Mumbar 1433850, hawing ils haad office acaled af 17, Budding Numbar A-1, Osteal Omale, Jasal Park, Bhayandes East, Thane 5. The Mcquirers shall complate al procadures ralating to payment of consideration undar this Ofier withén 10 {Ten] Warking Days from — - - —

- 401105, Maharashira, India, and branch ofice located at 217/218, 15t Flooe, Arikant Market, Ostwal Empire, Boisar (Wesl) tha date of closure of the Tendering Perod to thase Pubhc Sharehalders whose Equity Shares e acceptad in the Offer. Contact Mumber | 011-47030040-01
Pelghar — 410510, Mahasashira, India, with Email Addrass ‘boharashah@gmailcom’, and contast numbsar “+81- 7045505007 &, TENTATIVE SCHEDULE OF ACTIVITIES Email Address infa & nikunjorine com
;idu i::sﬁnunﬁl:a:isl:Ia?ﬂ_?‘ad;ﬂiﬂihhr_ch ':Iﬁ'riﬁz%. _ha.ac.i;mgd ;I]Iat sufficient resourcas ara available with the Acgurer 1, Aogquine Tenlative Schodule of Activith Day and Date Contact Person Mr. Pramod ¥umar Sultania
1.3 B Mke rusm f‘-lm'rE}LI; ; I-mg|5 E!rh’ w-wf;- i ch r Ian-:I.F- 5 bearing Mambarship Number ‘230215, and Fi Date of ;e Pubic Announcement Wednesday, 09 March, 2022 6. BSE shall be the Designated Stock Exchange for the purpose of tendering Ofier Shanes in this Offer,
- R:"' ! SRy ariner -?'!'3“ e PR olth :J:EE'-ﬂ|iT=r nng Ik p Mumber colleld, an """_ Date ol publicalion of Detaded Public Stalement in Newsrapers Twesday, 15 March, 2022 7. Al Public Shareholders wha desirs to tender their Equity Shares under the Offer would hawe 1o intimate their respective stockbehers
pistration Mumber 914139, having its head office lozated &1 501, Bth Floor, B 'Wing, Mittal Tower, M G Road, Bangalara 'Sellin ‘ B
I sl ! e x : = g | g Brokers') within the momal tading hours al the secondary marked, during thi Terdering Period
E50001, Incka, with Email Address ‘sankathenayek @gmailcom’, and cordact number "+81-TO45-505-007", vide its certificates Last dale of filng of the Draft Letiar of Offar with SEBI Wednesday, 23 March, 2022 I e e e i e o i i S
dated Wednesday, March (49, 2022 has stated thet sulficient resour availabla with the Acgquirer 3 for fulfilling thei 3 T afferl sl & g - ETTER
i Do P et el e el s Lk (N B0t Jy ENCOUSKIRIL A0 o8 SRR ik . Wiy 06, A, 2 OF OFFER THAT WOULD BE MAILED TO THE PUBLIC SHAREHOLDERS OF THE TARGET COMPANY AS ON THE IDENTIFIED
oes ; Last date for recaipl of SEBI abservations an the dralt letler of offer (in the aven! SEBI DATE

2. The mawmum consitera®on payabie by the Acquiners % acquire up 1o 13.15,850 (Thineen Lakh Fifteen Thousand Eight Hundred has nat sought clarfications or addiional infarmation fram the Manager) Wodnasday, 13 April, 2022 3
and Stfy) Equity Shares, represerang 26% (Taenty-3x Fercent) of the Vioting Share Capital of the Tanget Campany at the Oler \darailied Dated Tuesday, 19 April, 2022 J.  OTHER INFORMATION
Price: of 10,30~ (Aupees Ten and Thity Paisa Cndy) par Equity Share, assuming full acceptance of this Offer aggregating to an - > T T Y : e . 1 Thi Acquirers, herslly underlake and confiem that, they accapl Rull respansibility B the inleemalion conkaingd in [ha Puldic
amourt of $1,35 533568 00 (Aupees One Crare Thify-Five Lakhs Fifty-Three Thousand Three Hundred and Fifey-Elght by D-"'""f' I:n,- "hf':h Ihﬂ_m"w of Difer wil be dﬁp""‘_lfd ta the shansholiens whoss names . I Anncuncemant. end this Detaded Public Staiemant and alsa for the obligations of the Acouirers &= laid down in the SEBI {SAST)
I accordence with Regqulation 17 of the SEBI (SAST) Regutstions, the Acquirers has opened &n Escrow Account undar the name s Ll AR L Egmm_rl:-'[ﬂn'bgrggn_ll'-aldg'r_ ed E'Et.'?._...___-. = | Tuesday, 26 Apdl, 2022 Requiations.
and style of INDERGR - OPEN OFFER ESCROW ACCOUNT, ('Escrow Account’] withindusind Bank Limited, {‘Escrow Last date by which the committes of the independent director of the Target Company is 2. The Acquirers have appointed 'Link Infime India Private Limitsd, as the Regisiar 16 the Ofler bearing SEBI Aegistration Number
Banker’| and hawe depesited an ameunt of 220,00,000,00/- (Augees Farty Lakhs Only), being meee than 25.00% of the required o give s recommendatian b the Publc Sharshplden for this Open Otler Friday, 29 April, 2022 INROGOO0405E, having their office located &t C-101, 151 Floor, 247 Park Lal Bahadur Shasii Marg Vikheoli (West), Mumibai -
Maximum Otier Canslderation payabie in this Offer, assuming full acceptance. Last data o revising the Offer Price ( Offer Size Manday, 02 May, 2022 400083, Maharashira, Inka, with contact details being: +81-022-48186200, Emall Andress incengii offer@ inkintime.co.in and

a The Managar & duly authceiped ¥ operabe he abovi-menlionsd Escrow Actount 1 he exciion of il offaes and Dedn duly Date of publication of opering of Open Offer public announcamant in the newspepars in wirkesiba weww, frbindime.couin, The Conlact Person Mr, Sumesl Deshpanda can be contacted fram 10:00 am, {Indian Standard
ampowered o makze e valie ol the Escrow Accourt in lems of e SEBI [3A5T) Reguiatons, which this Detailed Public Stalement has been pubkshed Manday, 02 May, 2022 Tima} fo 5:00 p.m. [Indien Standard Timah on working days (except Satusdays, Sundays, and-all public holidays), during tha

£ Bagad on the aloresaid linanca arangements and on the conlimations rateived fram fhe Escrow Bapker and the Charlered Dt ol commenciment ol lendedng paded (Ofler Opening Dale’) Wiedrmsday, 04 May, 2022 Tendarng Perigd
-"FEL":-_I'HEF"-- ?'15 I'-'lanag;r is 5~'=!|?F|'9:| about the abilty of tha Acquirars bo fulill its cbiigation in respact of this Offer in accardance Date of chasure of tendering period (Offer Chosing Date’) Wadnasday, 18 May, 2022 3. Pursuant io Requlation 12 of tha SEBI [SAST) Regulations, the Acquirars have appointad Capital Squara Advisors Private Limited

| wilt e SEEL 'E'ﬁ'ST"_ _E’;'Jlah"m ) . ) ) ) o ) Last date of communicating the rejection’ acceptanca and completian of payment af & Ihe Manager.

5. Incase of upward revision of the Cfier Price and' or the Ofter Size, the Acquirers would dapesit additicnal appropriate amount consideration or relurd of Equity Shares to the Pubiic Sharehoiders Wednesday, 01 June, 2023 4. This Detsled Pubic Stalemant will be available on tha wabsile of the Manager accessible al www.capRalsquare.in and is alsa
into an Escrow Account to ensura complanca with Aegulation 18 [3) of the SEBI [SAST) Reguiations, prior fo affecting such ravision “The abowe Bmelnes are indicative (preparad an the basis of fmeines powded under the SEBI (SAST) Ragulabions) and are enpected 1o be avaiiable on the wabsie of SEBI accessile af www.sebi.govin and BSE accasabie at www bssindia.com,

F. STATUTORY AND OTHER APPROVALS sufyect fo the recejpl of staflony or reguizlary approvals and may have o be rewsad accoraingle l=sued by the Manager to the Cffer on behalf of the Acquirers

i, The Target Company, beng a Mon-Daposs {aking MraEaﬁkL'ugﬁ Fimance E-:|r|1|:_|ar"g reqisierad with the F-:e.qﬁr-.-ﬁ Bank af .ﬂﬂ!a_ didentifiadt Diate is only for fhe pumpose of determining the nsmas af the Pubic Sharshalders s an such date to wham the Letier . o CAPITALSQUARE ADVISORS PRIVATE LIMITED
ls mandated In an evert of ary. acquisition or iransfer of control of Non-Banking Finance Comgany, to seekc and oblain prior af Offer v be sent. It is clarfisd har af the Pubic Shareholders (even f they acquie Equily Shanes and become shanghoiers CAPITALS [_':[U ARE i 4 o
aporoval of Feserse Bank of Inda in terms of Paragraph 81 of Chaptar — X of Ssction |l of Master Direction - Mon-Banking af the Targel Campany after the identified Date) are efipible & particioate in the Offer Sl 205-204, & Floor, AARPEE Centar, MIDC Road Mo 11, CTS 70, Andhen (East),
Financial Company — Mon-Systemically impartant Man-Deposit taking Cempary (Resane Bank) Directions, 5016 b2anrg noafication H F‘R;EIEEDUHE FEIFIT TEI‘ﬂJEHIH#IZi THE EQUITY SHARES [N CASE OF NON-RECEIPT OF L OF OFFER Teaming togather to croate value  Mumba - 400053, Makarashina, Irndla
niimber DMNBR.PO.DITAZ10. 119207617 daled Septerier 01, 2016, and hence This Offer is subject b being in receipt of : : Contact Deladls: +21-22-B6EL5050 145/ 138
Reserve Bank ol India's soproval Except a5 staled above, 1o the best of the knowledge of the Acquirers, hare sre no athar 1. Subjest to Paragraph F (Sandany amd Othar Aporoivaish of tes Detaled Public Statemant, all the Public Shanehclders, heloing the Website: www.capitaisquare.in
stasutony or atfer approvals requised 1o implement e Offer. Howewer, | any ofer statutory ar govemmental approvalls) ane Equfiy 5-"3"35_ metm.r i '5'?-"1?"'3"3_”'3'3 |¢f_-’"' L Iﬂ’fs}?'iﬂ e, seqgstéred o unregistered ang elighie 1o parficipate i this Open E-mall Address: tanmoy. baneres & capilaisquane.in | pankita patel @ capitalsquare.in
required or Decome applcable al a laler date befare closure of the Tenderng Percd, this Ofler shal be subject to such stabulory Offer af any time during the Tendering Pariod for this Open Offer Contact Person: Mr. Tenmoy Banerjee! Ms. Paniita Pat
aporcreals and M Aoquiners shall make the necessany applcatons for such stafutory aponovals and |ie Undedyving Transaction 2. As per the provisions of RagulaSion 40 (1} of the SEB! (LODR) Regulations and SEEVs press releass dated December 03, 2018, R - - i .1
arvd the Ofter would also be subject to $uch cther stalutory oe other government: approvalls) and the Acquirers shall make the bearing retersnce number PR 442018, requests for Transfier of sacurties shal not be processad unless the securilies are held SR TN T I
misCassary appicahions loe such other approvals in gernatenalsed fom with & deposibon with ellect trom Spal 01, 2013, Howeser, In accordance with the crcular [ssued by SEBI Validity: Parmanent P

2. Incase of dalay in receipt of any stahary approval, SEBI may, # salistied hat delay receip! of the requisite approvals was not due besaring reference number SEBIHOGFOCMDTCIRRI202001 44 dated July 31, 2020, sharehakders hokding securites in physical Corporate identification Number: LIESEISMHZ0CEPTC18THED _

i arey willul it or neglect of the Acquirers or fafure of the Acquirers Lo diligantly pursus te appication for the approval, grant e arg aliowed b bender 2haras in an open ofler, Such tendenng shall be &% per the provisions of the SEBI (SAST) RegulaSons On behalf of all the Acquirers
earlension of himse for @ purpese, subject 1o the Acguiners agresing 10 pay inleres! o the Publc Sharehalkders as drected by SEBIL Accordingly, Publc Shareholders holding Equity Shares in ghysical fam as wall are aligble $a tender their Eguity Sharas in this Offer _ _ S-
in barms of Aegulation 18 {11} al the SEBI (SAST) Regulations. Further, if delay occurs on account of witlul dedavit by the Acquirers es per tha pravisions of the SEBI (SAST) Regulations. Place: Mumbai Mchit Agarwal
Dabe: Monday, March 14, 2022 (Acquirar)
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